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To,

The Registrar General,

Principal Bench,

Hon'ble National Green Tribunal,

Copernics MarB, New Delhi-110001

Su!:- Resadine Resoonse on behalf of Res ndent no -2 Ljttar Pradesh Pollution

Control Board in the matter of o.A. No.7612024 in Re: Hanuman Prasad Gupta

Versus State of Uttar Pradesh & Ors. order dated 21.03.2024.

5ir,

ln compliance to the order dated 27.03.2024 passed by this Hon'ble National

Green Tribunal in O.A. No. 7612024 in Re: Hanuman Prasad Gupta Versus State of Uttar

Pradesh & Ors, the response on behalf of Respondent no-2, Uttar Pradesh Pollution

Control Board, Lucknow is hereby attached with a request to put up before Hon'ble

National Green Tribunalfor kind perusal and consideration.

Enclosure: As above Yout's Sincerely,

mesh Chandra Shukla)

Regional Officer,
Uttar Pradesh Pollution control Board,

Lucknow

Copy to:
7.

2.

3.

Regional Officer,
Uttar Pradesh Pollution Control Board,

Lucknow

4.

District Magistrate, Lucknow.

Shri Pradeep Mishra, Advocate for UPPCB.

chief Environment Officer (Circle-5), Uttar Pradesh Pollution control Board,

Lucknow

Law Officer-|, Uttar Pradesh Pollution Control Board, Lucknow

(Dr.
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BEFORE THE HON,BLE NATIQNAT GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

original Application No.76 ol 2024

Hanuman Prasad Gupta

State of u.P. & Ors. .,....Respondent(s)

Sir,

The respondent No. 2, Uttar Pradesh Pollutlon Control Board,

hcrelnafter referred as UPPCB, most respectfully showed as under;

1 That vide lts order dated 21^03.2024 this Hon'ble Tribunal has

passed the followinB directions.

..6. ln view of the qverments made in the application, we also

consider it oppropriate thot q Joint Committee be constituted ta

verify the factuql position ond suggest appropriate remediql actian.

Accordinqly, we constitute o Joint Cammittee comprising of
representqtives of uttqr Pradesh Pollution Control Boqrd qnd

District tv4qgistrqte, Lucknow qnd direct the same to meet within

twa weeks, undertqke visits to the site, look inta the grievonces af
the applicont, qssociate the qpplicqnt and representative af the

concerned proiect praponent, verit'y the fqctual pasition and

suggest approp qte remediol oction. The Uttor Prodesh Pollution

Cantrol Board will be the nadol qgency for coardinotion ond

campliance.T. Factuql ond Action token Report by the Joint

Committee ancl reply/response by the respondents be filed within

one month by e'mail ot iudiciql ngt@gov.in preferobly in the form
af searchoble PDF/OCR Supported PDF qnd not in the farm of lmage

PDF,,,,,"

2- lhat in compliance to the order dated 2f .03.2024 the District

N4agistrate has issuecl a letter No 14O/OA No. 76/writ Petitlon

233120?4 Dated 22 04 2024 whereby a.Joint committee compris ng

the Environmental Engineer, Regional office, UPPCB narnely Shrl

IN THE MATTER OF:

...,..Applicant
Versus

RESPONSE ON BEHALF OF RESPONDENT NO..2, UTTAR PRADESH

POLLUTION CONTROL BOARD. IN COMPLIANCE TO THE ORDER

DATED 21.03.2024 PASSED BY THE HON,BLE TRIBUNAL.
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Reetesh Kumar Tiwari and 5ub District l\4aBistrate, Tehsil-5adar,

Lucknow namely Shrl Ankit Shukla has been formed A copy of the

above said letter is attached here with as Annexure No-1 to the

res po n se.

3- ln pursuancc to the order passed by the Hon'ble NGT a notice was

served to the proprietor of M/s Harsh Floor Mlll, ward no-14,

Bharwara, malhaur, chinhat, Lucknow vide ietter no' 96/wrlt

petltion 293/2024 Dated 10-04 2024. A copy of the said etter is

attached herewith as Annexure No.-2 to the response'

4- The Joint lnspection was conducted on dated 25 O4-2O24 during

inspection the unit was found fully closed and no activity was being

observed at the time of inspection Representative of the unit said

that the unit is closed since Last three month. A copY of the joint

in5pection report is attached herewith as Annexure No -3 to the

responSe.

5- During the tlme of inspection applicant Shri Hanuman Prasad Gupta

was present. The app icant gave written declaration that now the

unit in question is closed since last three month and now the

applicant has no grievance regarding the unit. Copy of the

decLaration is attached herewith as Annexure No'-4 to this

response.

Therefore, the response to the Respondent No. 2, Uttar Pradesh

PoLLution Control Board, is being filed for the perusal and consideratlon

of this Hon'ble Tribunal.

Yours'SincerelY

(Dr. Um
o

e5 ari
o 2-1'4

shuk i)
Regional officer,

Uttar Pradesh Pollution Control Board,

Lucknow
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a loint Committee comprising of representatives of Uttar Pradesh Pollution Control Board and District
Magistrate, Lucknow and direct the same to meet within two weeks, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representative of the concerned proje€t proponent,

verify the factual position and suggest appropriate remedial action. The Uttar Pradesh Pollution Control Eoard

will be the nodal a8ency for coordination and compliance. 7. Factual and Action taken Repod by the Joint
Committee and reply/response by the respondents be filed within one month by e mail at judicial-ngt@gov.in
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